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action as per RBI Master Circular No. DBS.FrMC.BC.No. 1/23.001/2013-14 dated
July 01, 2013 on frauds. As per master circular, banks conduct enquiry to fix up
staff accountability and impose minor or major penalties depending on merit of each
case. In the period from April 2011- December 2014 as per the information provided
by Twenty five major Public Sector Banks (PSBs), after conducting enquiries into
the staff lapses in NPA cases, 677 employees were dismissed, and major and minor
penalties were imposed on 6711 and 7498 employees respectively.

Inclusion of big land lords under Wealth Tax
2169. DR. SANJAY SINH: Will the Minister of FINANCE be pleased to state:

(a) whether Government has any proposal to include big land holders in the
rural areas under the provision of Wealth Tax;

(b) if so, the details thereof; and
(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRIJAYANT
SINHA): (a) No Sir. The Finance Bill, 2015 proposes to provide that wealth tax shall
not be applicable from the assessment year beginning on 1st April, 2016.

(b) Does not arise in view of (a) above.
(c) For reasons mentioned at (a) above.
Opening of banks in Uttarakhand

$2170. SHRI MAHENDRA SINGH MAHRA: Will the Minister of FINANCE
be pleased to state:

(a) the details of norms on the basis of which the branches of banks are opened;

(b) whether requests have been received with regard to opening of the branches
of banks at Patal Bhuvaneshwar and Reetha Rauteli of district Pithoragarh in
Uttarakhand;

(¢c) whether these places do not conform to the prescribed norms; and
(d) if not, the reasons for delay in opening the branches of the banks?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI
JAYANT SINHA): (a) In order to extend the banking network in unbanked areas,
general permission has been granted by Reserve Bank of India (RBI) to domestic.

T Original notice of the question was received in Hindi.



